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Zﬁ.ﬂ:% None present on bshalf of the applicant.
; MreK,P,Mishra, counsal for the resp;ondent.

Reply has already been filed on 21-1=94, The
Hon'ble Bench comprising of Hon'blse V.C. and Hon'ble
Mr.B.B.Mahajan, Member (A) not formed today. B8
l1isted before that Bench for direction on 7=3=94.
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